[tem No. 35

Reconstitution of Insurance Advisory Committee (IAC)

1. It is submitted that the IAC was earlier reconstituted which is effective from 10t
August, 2021 with 24 Members. Please refer the copy of official gazette notification

is attached as ‘Annexure-A’.

2. Theterm of the IAC shall be for a period of two years from the date of their nomination
by the Authority as per the Regulation 3A (1) of the IRDA (IAC) Regulations, 2000.

3. As per Section 25 (2) of the IRDA Act, 1999, the IAC shall consist of not more than
25 members excluding ex officio members to represent the interests of commerce,
industry, transport, agriculture, consumer fora, surveyors, agents, intermediaries,
organisations engaged in safety and loss prevention, research bodies and

employees’ association in the insurance sector.

4. As approved by the Chairman, two new Members, i.e., Mr. Prakash Kumar, Former
CEO, GST Network and Mr. Venkat Changavill, Management Consultant were
included in the reconstituted IAC in place of Insurance Ombudsman, Guwahati and
the same was notified on 4" May, 2022 in the Official Gazette of India. Please refer
the Notification on the Insurance Advisory Committee, dated 4™ May, 2022

attached as ‘Annexure-B’.

Placed for ratification of the Authority.
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